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MR, DEPUTY-SPEAEER: Order
please; you have made your point,

Now, Bills to be introduced. There
are two Bills to be introduced by the
Law Minister, and two Members, Shri
8 M, Banerjee and Shri Limaye have
given their notices to oppose. I see
that the Bills are very similar.

st Ay fmd: gw @ are Af
LU

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (§HRI
H. R. GOKHALE): Can I take up
both together?

MR. DEPUTY-SPEAKER: No, you
can't. I am referring to thoge who
oppose that they can make only one
speech for both the motions.

H R GOKHALE): I beg to move
for leave to introduce a Bill further

High Court are also hard-pressed,
and they cannot go outside for the
betterment of their wages. We
want that the Supreme Court and
Bigh Court Judges should be given
proper salaries or adequate wages.
(Interruptions) .

W wq fwad (aiwr) : wder
Fer Y07 FTEC B

MR. DEPUTY-SPEAKER: They
can do it in the Lobby or they can
do it in the Central Hall Let us get
opn which our business, There is 100
much noise,

SHRI S. M. BANERJEE; If you
see the Statement of Objects and
Reasons, it says that:

“Since the passing of the Sup-
reme Court Judges (Conditions of
Service) Act, 1958, there has been
no material modification of the
conditions of service of Supreme
Court Judges. There has been &
persistent demand for the improve-
ment of the conditions of service of
the Judges of the Supreme Court.
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MR. DEPUTY-SPEAKER: What
are you opposiag?

SHRI S. M. BANERJEE: My sub-
rission i{s only this. The other dey
I heard with rapt attention the speech
of the hon, Finance Minister. When
the five instalmenty of dearness allow-
ance due to the Central Government
employees were demanded, the Fin-
ance Minister said that it was not
possible because millions of people
are starving in thig country, under-
fed and ill-clad But here it is pro-
posed to give to the judges Rs, 300
per month for the maintenance of
motor car. In this House when all
of us requesined the hon. [Finance
Minister to remove the excige duty
on beedi, he did not accept When
we requested him to remove the
excise duty on petrol he snid that
there was no money and that, if he
did that, there would be a finaneial
crisis in the country and all that. But
here they are proposing to give Rs.
300 to each judge for maintenance of
motor car This {s a gross discrimi-
nation. How can I go hack fo the
Central Government employaes

MR, DEPUTY-SPEAKER: b
sympathige with you,

SHRI S, M. BANERJEE: 1 want
that the judges should be pald a
decent salary, that the Constitution
should be amended accordingly. T
want that the leading barristers and
advocates shoulq become judges of
High Courts and Supreme Court, 1
want that they should be of very high
calibre But in this case T oppose it
on mora] groundg because it is a
grave injustice to the have-uots; these
people have already something. So,
I oppose the introduction of this Bill,
and in all feirness, even the judges
should refuse to accept it.

o ay fwd (wiw1)  gwenw
agMm, 1954 % 2 7€ FF ¥ oo}
£ Ty W v ¥ §i 1958
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ara I ) v wg @7 s g1 0
fralt felt & wfww & A @,

They should withdraw from the
temptations of private interest,

gradt ata wEw o ot fr & cma
e frem &1

ape ¥ o ghmT AT I W@
| wrasw wa & faat ¥ @ g,
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MR. DEPUTY-SPEAKER: It is not
relevant.

ot vy fee? 7ot T, W®
fow sy ok , o1 wxw 3 fw
wPam ) vg § 1 § amw

gt g f6 ag aY 30, 40 e 50
e s ivg wf o8 9w §;
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T AT FAATINACE AT T quy
iy 75 ard A i qafiam
AT AF) AT T 472 AT AT
Tl A R =T AT A &) %W
ey w1 fadry g7 ar7 ® AwT B,
o Tt fr % aweang woAEr w
g1 wa favry ag & fr & seaw g
Farrgd oA kg yora B
§ agae &1 A TTAT TEA £

st s fewr (7 rgmare)
e a wgen, 79 uR fEAr T
@ %7 AT, gy Jwg g Ofwr)

MR DEPUTY-SPEAKER;: You
have not given your name. Pleage
do not mnsist.

ot wvc frm ar wft & &R
qifzxr %Y frar ¢ & wfr wgro At
my gieeT ¥ AEAT A

SHRI H R GOKHALE The hon
Member may send his suggasiions 10
me afterwards

Sir, 1 am grateful to the two hon.
Members who have apparently op-
posed the Bul ‘Apparently’'—I wuse
the word with g purposa because I
do not thunk they are opposed to 1t
n principle. They have suggested
th
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[Shri H, R. Gokhale]

Supreme Court gre fixed in the Second
Schedule of the Coustitution. Fixed
amounts have been mentioned and the
selaries cannot be increased without
en amendment of the Constitution.

But there is another specific provi-
gion, both in respect of high Courts
end the Supreme Court’s Judges that
other conditions of a service lLke
allowances and other things can be
provideg for by ordinary legislation.
That 15 why the Acts of 19564 and 1958
were passed and there 18 no question
of doing it indirectly because, for a
constitutional amendment, we have to
come to You. For a legislation also,
we have to come to you. In either
case we cannot go and do anything
behingd the back of the Parliament,
So, there 18 no question of doing any-
thing indirectly or surreptitiously.

Now, all of us are agreed and both
the hon. Members are sldo agreed
that ever sine the passing of the
Constitution, there have been mo
material changes—I fing there have
been very insignificant changes—in
the emoluments and service conditions
of the High Courts and Supreme
Court Judges and there is 8 general
feeling. ..

SHRI S. M. BANERJEE: Why is
there this diserimination?

MAY 8, 1075
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the bon. Members have made wrtﬁa

it at the time of consid
Bill. We will certainly give it consi-
deration although I cannot give ar
assurance that I will do this or 1
will do that at the present moment.

;
]
g

SHRI 8. M. BANERJEE: The Bill
says that the Supreme Court judges
will get car allowance from 1st Octo-
ber, 1974,

SHRI H. R. GOKHALE: There is
a misconception. It is there in both;
the same retrospective effect 15 there
in both

MR DEPUTY-SPEAKER: It js in
the Bill itself; it is the same thing
in both these Bills 1st October, 1974.

SHRI S, M, BANERJEE: Why the
Statement of Objects and Reasons
does not say so?
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SHRI MADAU LIMAYE: A com-
parative study....

SHRI H. R. GOKHALE: I will
look into it
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SHRI SOMNATH CHATTERJEE

them future appointment after retire-
ment,

MR, DEPUTY-SPEAKER: The
question is:

‘That leave be granted to intro-
duce a Bfll further to amend the
Supreme Court Judges (Conditlons
of Bervice) Act, 1958’

The motion war-adopted.

SHRI H, R. GOKHALE: I intro-
ducet the Bill

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
E. R. GOKHALE): I beg to move for
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leave to introduce g Bill further to
amend the High Court Judgea (Con-
ditions of service) Act, 1064,

MR. DEPUTY BSPEAKER: The
question is:

‘That leave be graated to intro-
duce a Bill further to amend the
High Court Judges (Conditions of
Service) Act, 1054’

The motion was adopted,

SHRI H. R. GOKHALE: I intro-
duce tthe BilL

1454 hrs,

RE. VIJAYA BANK

oft g formdr (@731 : gTeaw wEET,
& fraw 377 & weada Alfeq fear

guT & 1| ag Fa Ay wAqC qa |
MR, DEPUTY-SPEAKER: I don't
pee it in the order paper you mey
bring it up tomorrow. I dom't know.
W @y fewd - R w wg T
at e srar (§ewa) fokas & @
wz ot | ¥few wa 9w fodow &
ary i frnz 7 1)2 & aw W, A
a1 fraw 377 Wt AMfew &% wr ?

MR. DEPUTY SPEAKER: Bend a
reminder notice; let it come tomorrow,

ot wy fowd & o) wew wT
¥ war Atfewr s b g7
wafefaee fafas &t ot & o &

MR, DEPUTY-SPEAKER; It is
not in the order paper. The order of
business is fixed from day today.
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